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MR. CHAIRMAN: That is all right.
If you are going to place it on the
Table of the House that is enough.

SHRI PILOO MODY: Then they
would want to know why the expla-
nation has been delayed.
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MR, CHAIRMAN: You have not
been permitted. Nothing will go on
record.

1. The Union Duties of Excise’ (Dis-
tribution) Bill, 1979,

2. The Additional Duties of ILxcise
(Goods of Special Importance)
Amendment Bill, 1979.

3. The Estate Duty (Distribution)
Amendment Bill, 1979.

THE MINSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Mr. Chair-
man, Sir, I have got three Bills to
move for consideration by this House.
I seek your permission and permis-
sion from the House to move them all
together because all of them arise out
of the recommendations of the
Seventh Finance Commission.

MR. CHAIRMAN: You capn do
separately, -

SHRI SATISH AGARWAL: They
arise out of the recommendationg of
the Seventh Finance Commmission.
Therefore, the discussion will take
place simultaneously.

MR. CHAIRMAN: 1t makeg no
difference

SHRI SATISH AGARWAL: These
three Bills are in the direction of the
implementation of the recommenda-
tions of the Seventh Finance Com-
mission. They relate to the TUniovn
Duties of Excise Distribution, the
Additional Duties of Excise, Goods of

.
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Special Importance and the Estate
Duty Distribut.on. $o the discussion
has to be one comprchensive thing.
With your permission I want to move
all of them together,

SHRI BHUPESH GUPTA (West
Bengal): What is there?

SHRI SATISH AGARWAL: 1hig is
being done because they arise out of
the recommendations of the Seventh
Finance Commissior. Whatever re-
sources are to be transferred under
the three Duties is provideq in these
Bills and hence the discussion has to
be a comprehensive one.

SHRI SHYAM LAL. YADAV
(Uttar Pradesh): Sir, out of these
three Bills, two are to be returned by
this House and one has to be passed
by this House. They shoulg be
taken up separately because they
relate to different nature of duties.

MR. CHAIRMAN:
one after another.

SHRI BHUPESH GUPTA: Sir, 1
have a guggestion. I do not know
what arrangement can suit you that
way. Sometimeg Bills of the same
nature are moved together. I am
not objecting to it that way. But
they are separate Bills. In any case,
voting may not be thay way. That you
have to consider. But may I request
you to take up the discussion under
Rule 176 at half past two? This is
what we want, There is o use tak-
ing up this subject of Aligarh deve-
lopment at the fag end of the gession.
Thig should be discussed when really
the House is in a mood to discuss.
Therefore, thig is my earnest request
to you personally. Trom ouy gide, we
shall co-operate in transacting what-
ever business you heve, either before
or after. But my earnest request
to you iy, as we always do, this short
duration discussion we take up of
half past two. We take up such discus-
sions generally ot later than three,
but generally we take up at half past
two or two. I suggest that you kindly
take it up at half past two. Mean-
while we can do yyhatever we can
with regard to these other Bills,

Let us  start
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SHRI NAGESHWAR PRASAD to a part of the net proceeds of

SHAHI (Uttar Pradesh): I support certain Union dutieg of excise o the

Shri Bhupesh Gupta that it should be
taken up .

MR. CHAIRMAN: Your support is
quite all right but the Mmister did
consult other Members of the parties
and he anhvounced on the floor of the
House that it will be taken up at 5
O’clock. ’

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR ANp PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA); Sir, we have a
heavy agenda of Business and I would
request the hon. Member to fol-
low 1ioday’s agenda, We can Have
thig discussion as long as you
want after 5 because the Members
are interested in thig discussion and I
hope they will be here ag the subject
is important. So, I request that let
the Businesg be taken up as in the
agenda,

SHRI BHUPESH GUPTA: He wants
it hig own way.

SHRI SATISH AGARWAL: I have
to make one submission in this con-
nection. There are two Bills which
are to be considered and they are to
be returned. The third one is for
consideration ag well as for passing.
All these three Bills arise out of the
recommendations of the Seventh
Tinance Commission. So, the discus-
sion has to be a comprehensive one.
S it wil be more appropriate if I
am permitted to move all the three
Bills for consideration and a% a later
stage there can be gseparaie motions
for return and passing, So far ¢s the
consideration stage is concerned, it
will be more convenient for the House
alsg looking tp the shortage of time
because only one day has been allot-
teq for consideration, discussion, pas-
sing and al] that.

I beg to move:
“That the Bill to provide for the

payment out of the Conso.lidated
Fund of India of sums equivalent

States to which the law imposing
the duty extends and for the distri-
bution of those sums among those
Stateg in accordance with the prin-
ciples recommended by the Finance
Commission in its report dated the
28th day of October, 1978, as passed
by the Lok Sabha, be taken into
consideration.”

I beg to move:

“That the Bill further to amend
the Additiona] Dutieg of Excise
(Goods of Special Importance) Act,
1857, as passed by the Lok Sabbha,
be taken into consideration.”

I beg to move:

“That the Bill further to amend
the Estate Duty (Distribution) Act,
1962, as passed by the Lok Sabha,
be taken into considerativn.

With your permission, I may give
some introductory remarks, As the
Houge ig aware, the report of the

Seventh Finance Commission along
with the Government’s action taken
memorandum was laid on the Table
of the House during the last session,
ag required under Article 281 of the
Constitution. The three Bills which I
have just moved for consideration are
for implementing the recommenda-
tiong of the Commission relating to
the sharing and distribution of the
net proceeds of Union duties of ex-
cise, additional duties of excise and
Estate duty.

The first Bill provides for sharing
and distribution of basic excise duties.
The sharing of excise duties started
with the recommendationg of the first
Finance Commission. The sharable
pool was increased by the successive
Finance Commission either by btring-
ing larger number of excisable com-
modities within the divisible pool or
by increasing the percentage of the
net proceeds to be shared with the
States. Under the Sixth Finance
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Commission’s award, 20 per cent of
the net proceeds of excise duty on all
commodities wag shared with the
States, The Seventh Finance Com-
mission hag recommended 40 per cent
of the net proceeds of duty on all
commodities other than on electricity
and the entire net proceeds of duty
on electricity attributable to the
States. The Commission hag thus
more than doubled the share payable
to the States. Population and back-
wardness of the Stateg are the two
main criteria adopted by the succes-
sive Finance Commissions with vary-
ing weightageg to each of these fac-
tors to determine the share of each
State in the divisible pool. Each Com-

* mission had followed its own method

- Finance Commission has

"™ ble pool, by giving equal

" for assessing the relative backward-

The Seventh
determined
the share of each State in the divisi-
weightage
of 25 per cent to the factors of popu-
Jation, inverse per capita State domes-

ness of the States.

" tic product, the percentage of poor in

- eriteria for the

each State and a formula of revenue
equalisation. In the Commission’s
view, the adoption of such a multiple
distribution ¢f the

" net proaeeds of the excise duty among

the States instead of one single cri-
terion woauld reduce the chances of

" the forgula becoming unduly favour-

able to certain States or working
harshly against some other States.
The esfmated transfer to the States
during the year 1979—84 on account

- of basic excise duties, including the

duty on electricity would be of the
order of Rs. 12,403 croreg as against
Rs. 3,717 crores actually transferred
during the years 1974-75 to 1378-79
in terms of the recommendations of
the Sixth Finance Commission, The
Bill deals with the transfer of 40
per cent of the net proceeds of duty
on all commodities other than -
electricity to the States. A separate
Bill will be brought before the House
for transfer of excise duty on electri-
city. .

The second Bill provideg for the
distribution of the net proceeds of
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addtional excise duties levied om
Sugar, tobacco ang textile fabries in
replacement of the Sfates’ galeg taxes
thereon, This levy, as the hon. Mem-
bers are aware, has been imposed
with the consent of all the gtate Gov-
ernments and the proceeds from the

"duty, other than the proceedg attribut-

able to Union Territories, are passed
on to them in accordance with the
principles recommeaded by the Fin-
ance Commission. The Seventh
Finance Commission, unlike the ear-
lier Finance Comrmissions, has pres-
cribed the percentage share of each
State, differently in respect of differ-
ent commodities. In the case of sugar,
the percentage share payable to each
State, has been determined by the
Commission, on the Dbasis of the
average despatches of sugar during
the three years ending 1976-77. 1In the
case of textiles and tobacco, the per-
centage share of tha Stateg has been
worked out on the basis of average
per capita domestic product of each
Stake, during the three years ending
1975-76, multiplied by the population
of the State according to the 1971
Census. The transferg to the States
on this gccount during the five years
197984 wowld be about Rs. 18.67
crores,

The third Bill provides for the dis-
tribution of the net proceeds of estate
duty on property other than agricul-
tural land. The Estate duty oh pro-
perty other than agricultural land. is
one of the itemg which under article
269 of the Constitution is levied and
collected by the Central Government
but the proceedg are assigned to the
States, and distributed among the
States by law of Parliament. Al] the
earlier Finance Commissions consider-
ed the ‘location’ of property as the
most appropriate basis for the distri-
bution of that part of the duty attri-
butable to immovable property. As
far the portion of the proceeds of
duty attributable to _ property other
than immovable property ‘population”
wag considered as the suitable crite-
rion. The Seventh Finance Commis-
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sion hag done away with ihis distinc-
tion between the progeeds attribut-
able to immovable property and to
those relating to movable property
and hag recommended that the entire
proceeds of estate duty on property
other than agricultural land may be
distributed on the basig of grosg value
of all property located and brought
into assessment in the State. The net
proceeds of estate duty to be assigned

to the States during the years
1979—84 are estimated at Rs, 64
crores.

The House ig well aware of the
various other recommendations made
by the Seventh Finance Commission
and I need not go into those once
again. In absolute terms, the trans-
fer of resources recommended by the
Seventh Finance Commission has been
the highest so far. Inciuding the
debt relief to the States, the transfers
under the Seventh Fjnance Commis-
sion’s award during the period
1979—84, would be of the order of
Rs. 23.063 crores, as against estimated
transfer of Rs. 11,578 crores during
the period 1974—79, recommendad by
the Sixth Finance Commission, In
per capita terms, the transfer under
the Seventh Finance Commission, ex-
cluding debt relief, would be Rs. 385
as against Rs. 177 under the award of
the Sixth Finance Commission. The
Seventh Finance Commission has
sought to ensure that as many of the
less afluent States ag possible are left
with substantial surpluses on revenue
account which they could use for
fresh development. The Government
of Indig have accepted the recom-
mendationg of the Commission despite
their impact on Centre’s own
finances having regard to the posi-
tion accorded to the Commission under
the Constitution. Apart from the
transfers under the award of the
Finance Commission, the Centre also
assists the States in a big way in
their developmental programme and
also assists the States in meeting
their other specific requirements like
assistance for natural calamities for
clearance of their overdraft with
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the Reserve Bank of India and so om.
It is often said that the States have
less resources and more responsibili-
ties, The question is not whether the
Centre has more resources or the
States have more resources, The
question, in my opinion, is essential-
ly one of using the available rescure-
es to the best possible advantage of
the nation as a whole. Since the cons-
straint is only the availability of the.
resources, the common endeavour of
the Centre and the States should,
therefore, be to raise adequate re.
sources so that the developmental
process does not suffer for want of
resources. Once adequate resources
are found, the deployment of such
resources would follow the priorities
set in the national Plan. The Com-
mission has made a number of obser-
vations on various aspects of fiscal
management by the States, 'These
observations of the Commission will
call for effective and purposeful ac.
tion on the part of the States so that
the surplus resources placed at their
disposal by the Commission can be
used for fresh developments a3 com-
templateg by the Commission.

Sir, I have briefly explained the
background of the three Bills, which
I have moved for consideration. T
shall try to cover the »points which
the hon, Members may raise durirng
the debate later.

The questions were proposed,

SHRI L. R. NAIK (Karnataka):
Mr, Chairman, Sir, at the outset, I’
would like to confess that it has not
been possible for me to go through
all the Bills that have now been takerw
for consideration. However, it has
been possible for me to cursorily go*
through the Sevenih Finance Com-
mission’s report and it is a matter of
gratification to note that tha work
done by the Seventh Finance Ccm.-
mission is of a far greater importance,
It would also be proper to say that if
the recommendations are to be accept-
ed and implemented properly I think
all these three Bills will go a long
way in achieving this object.
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AMr. Deputy Chairm: in the Chair)
Now, ‘we are hearing so much of fissi-
parous tendencies amcng various
States in our country. Ther: are
tendencies for separation. We have
heard of these tendencies on a num.
ber of time, Though they are of a
Dpolitical nature, it has to he seen how
these tendencies are cemented and
converted into a sort of solidarity of
the nation,

Sir, politically India has never been
©One s rar as my memory and the
bistory go except perhavs during the
period of Ascka and also Maurya,
Since then India hag never become
one and it has always remained a sort
of conglomeration of separate States,
Now the same tendency is being ex-
hibited after independeace and in
arder to see that these tendencies dis-
appear, the best way is to distribute
the finances in a proper and equitable
manner, Now I see from the state.
ment of the hon, Finance Minister
that certain basic features hav. been
‘taken into consideration to distribute
the excice duty and other income of
the State. I think they av2 of ¢ very
soungd, nature and they will go a long
way in putting an end to the fissi-
Pparols tendencies among States that
are raising their heads nowadays for
separation.

With these few words, I fully sup-
port all the three Bills. It may not
be ncucessary for the House to spend
a lot of time of their discussion. The
Bills, as envisaged, will go a long way
in so ving some of our financial pro.
blemy,

SHART ARVIND GANESH KUL-
KARNI (Maharashtra): Sir, after

hearing the Minister who has moved
the Uills, one gets the idea that the
Bills have been brought forward in
view of the recommendationsg of the
‘Beveuth Finance Commission. He has
‘mentioned that more money to the
-extent of 40 ner cent has besn trans.
ferred to the States. This, what vou
call, is a statistical myth. Sir I come
‘from Maharashtra State. At present,
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the role of excise duty in the total
revenue collection efforts of the Cen.
tral Government has risea to such
percentages that out of the total re-
venue, 70 per cent of the i1evenue is
coming out of the duties collected by
the Government of India, The reason
why I say it is mythical is that the
Maharashtra Government itsel?, while
briefing the Members of Parliament,
has shown that the share of (he State
in the revenue originating in Maha-
rashtra as regards the excise duties
has come down. 5o that plea of the
Minister that the State Governments
are receiving more has to be a little
bit carefully taken. And it is in that
context thay I have made this obser.
vation,

Sir, 1 want to mrake another obser-
vation. This is an occasion when we
are dealing with excise matters, par-

ticularly in view of the Seventh
Finance Commission’s recommenda-
tions, It might be an indirect ap-

proach but, Sir, I find—as I mention.-
ed at the outset—that the excise duty
is making great irroads into the in.
dustrial field in this country. Parti-
cularly the consumers are vastly
affected by the levy of axcise duty by
the Government of India on the
various products. Various Committes
were appointed by the Government of
India—Chanda Committee was there;
then the Jha Committee was there—
which have made various recommen-
dationg in regard ic the streamlining
of the excise procedures. Sir, T want
to highlight this noint particularly.
Before I go to other points, 1 want e
say something about the personnel
employed in the Excise Department,
Sir. the Exice Department is a pyra.
midical structure where we have at
the lower level the Inspactor and a%
the top the Chairman of the Central
Board of Revenue. This type of
pyramid s existing as an adminis-
trative set-up. My experience as a
small scale entrepreneur and as one
particularly connected with the small
scale and cooperative industries for
the last 30 years is that the richest
fellow is the Inspector at the lower
level. What is the share 07 the Chair.
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man of the Central Board of Revenue
in the total booty, T do not know.
Perhaps 1t might be nil, But the
share of the Inspector i; staggering. I
do not want to give examples and
blow it out of proportion. But Mr.
Agarwal is a very clever person and
he knows it himself ag he was an
advocate that an ordinary thread
ceremony at the Excisze Inspector's
house collects a minimum of Rs. 70 000,
on what we call ‘Ahir’, but what you
call it in English or Hindi, I do not
known. At present the Excise Inspec-
tor who really represent the Excise
Department of the Government of
India is such an abused person that
the total image of the QGovernment
suffers, just ag a ‘Talathi' in the Re-
venue gystem spoilg the image of the
entire adminitrative set-up of a State
Government The same analogy can
be cited lLere.

I shall come to this problem again,
I do not want to leave it at this stage
because I want to make some more
observations. I want to suggest to
the Minister who is quite capable of
understanding the work of his Minis.
try that there is still need for simpli-
fying the Excise procedures. 1 shall
particularly highlight two or three
points before I go to the next topic
because the time is very short, The

trouble starts from the internreta-
tion of the potifization, he notifi-
cation issued by the Governm<tnt

of India refers to the
old notification. How do you ex-
pect the small-scale industrialisi—-
leave aside organisations which are
members of the Federation of Indian
Chambhers of Commerce and indus-
try, whose management and consult-
ants are highly paid persons—who
pay more eXxecise duty, to interpret
that the Excise Inspector at the lower
level or the Superintendent of Cent-
ral Excise can interpret the notifi-
cation correctly. That notification re-
fers ta the old notification. God
alone knows what happeng to that.
The harassment is at the lower level.
Sir, when I gave evidehce before the
Estimates Committee I  highlighted
this point. This point is still mot

10~year
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being taken care of in the new Fin-
ance Bill

Sir, the exemption under Rule
8(1) of the Central Excise Rules,
1844 has also been  misinterpreted

and misused whereby the traders and
not the producers, get the maximum
benefit. Actually the producer has to
be benefitted more than the middle—
man. Whether it is the incentive or
the refund, it must reach the produ-~
cer and not the trader. It ig a strange-
system whereunder the trader gets
more benefit than the producer. T
think the Chanda Committee has re-
ferred to this matter. They have
suggested that an improvement irs
thig procedure is necessary.

Then, Sir, as for the interpretatiow
of excise tariff I wonder how many
Members will understand what I anz
suggesting. T will give you one or
two examples. The water pump, &
lathe, has got a coolant pump. It
means a pump which circulates water
in the operation of a lathe s¢ that
the heat generated iz kept to normal
temperature. Sir, an  agriculturist
uses water pump. He uses it for
bringing water to his field either fromk
a well or from a river. There is n®
specific interpretation. I will give you
another example of a machine tool,
an electrical drill. Here the notifi—
cation says, “an electrical tool, hand
or motor-operated” This can be ope-
rated in a hundreg ways.

There are ancillary industries grow.
ing. As you know, the machine too¥
manufacturerg supply very important
ancillary small units. When an elee~
trical motor ig manufactured at the
unit it attracts duty and it pecomes
component of an electrically drivem
tool and again attracts duty What is
this type of duty you are collecting?
You are collecting duty at two points.
So either go it at the producer’s stage
or do it at the last stage, the finished
product stage.

In this connection I refer you to»
the Jha Committee which has alsw

EREY - ¥
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~made observation that ultimately it
will be in the interest of the country
‘to align with the world connotation
which is given in the B. T. N. Tariff.
“That type of improvement I would
Tequest Mr. Agarwal to consider,

Another point is about the Appel-
Jete Tribunal. About 80 per cent. of
the cases are instituted by the Excise
Department at the lower level—I do
not say = at the higher level. My
difficulty and my grouse is  against
your administration, right from the
‘Collector of Central] Excise to the
Inspector of Central Excise. I need
not remind the  Minister how he
himself was in a soup on the inter-
pretation of what you call handloom
cess or something like that. Still I
think Mr. Agarwal has not come out
©f the web. Sir, it is surprising that
his gwn department and officers have
‘taken him for a ride for the last three
or four months. But he js a person
who understood the problem and I
am a person who always pursues a
problem, so, ultimately Mr. Agarwal
used his strong arm methods and at
"least saved this small gcale industry
from being harassed over collection
©f duty. But he understood the prob-
lem. The problem is about the col-
lection of duty, the interpretation of
it and the decision-making process.
T remember, in a speech you yourself
had observed that interpretation of
excise disputes must come bhefore a
guasi-judicial tribunal. If I remem-
ber correctly, Mr. Agarwal had made
this observation_  Perhaps this may
have been introduced also. Unless
this improvement takes place, all
the tall talk hag no meaning. Excise
duty can be collected. Police also
can collect the various duties. If you
~want to use the gun or threat, any-

thing can be collected but you must

have some sort of a judicial approach
to this problem.

Sir, another problem which is of
great importance to me is duties on
hand processing, etc., but I am not
going {0 say anything about it now
‘since tumorrow there is the meeting
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of the Consultat've Committee and
therefore I am gparing all my points
to be made out at that meeting. I
have much to say there on this and
therefore I do not want to say any-
thing now.

The last point T want to make is
about the particular problem of har-
assment by Excise Inspectors. I think
that unless a crastic improvement
takes place and if upgradation of the
capacity of the Excise Inspectors to
interpret and administer your laws
does not take place, this problem
cannot be solved. Otherwise the en-
tire administration of the Central
Government will come ynder strain,
Why I ray this particularly to Mr.
Agarwa) is because this is directly
connected with the problem of cor-
ruption. I do not want to go into the
larger gamut of corruption in the Ex-
cise and Customs Departments. Now,
fortunately, the tobacco growers are
left out and Raugaji is very happy. 1
placed this before the Estimateg Com-
mittee and said that it should be re-
moved immediately and, luckily,
Mr. Charan Siagh came in who under-
stood the farmers’ language and so he
might have taken action. I do not
take credit for that, thanks to you
and your genior Minister.

Mr. Agarwal, the frustration of the
people, whether in the small fadustry
or large ig because inroads the ex-
cise tariff levies have gone far and
corrupt jmplementation createg this
frustration continues. Whike I am on
corruption, what is happening now?
Take the problem of the Punjab Police
or any other problem. Op a small
provocation people go to the streets
and come to bhlows. Why? People
are tired. The credibility of the poli-
ticians has come under great strain
and the reason is corruption, The
various Goverrments, whether the
previous Goverament or this Govern-
ment have debased the moral values.
Sir, during the previous regime we
made many mistakes—I can admit, but
now in your regime itself, ycur in-
fighting is there, One Minister ig de-
nouncing the other Minister and that
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has created fore frustration than
what might have been there during the
last ten years. The outbursts of
police in Punjab or Jamshedpur, or
the gstudents’ fight or whatever it is
in Aligarh and other plages is all
due to doubtful creditability of poli-
ticians. There is debasement by
politiciang of moral values aad cor-
ruption of all the best that we had
inherited. Particularly, this in-fight-
ing is there. I am not using this
popular slogan to denounce your
‘Government, Leave aside the in-fight-
ing. One Minister gays this thing
will be nationalised and another Mi-
nister says this will not be tationa-
lised. One says this and one gays
‘that. And ultimately you start some
inquiry against somebody else. Ac-
tually the bureaucrats knoyw al] the
immer side of your business. They
know how you pasg orders and they
know whom you gre favouring. This
is going on, I do not claim that this
ig the problem of the Janata Govern-
ment only. It wpag there in the pre-
vioug Government also. So  the
problem is, now the bureaucracy has
also become indifferent. It has Dbe-
come more corrupt. We haye made
them corrupt. Now the problem is
that the class of beneficiarieg has
changed. During our time the ¥ene-
ficiary may be X gnd uadey the new
Government the beneficiary may be
Y, whether K. K. Birla or G. D, Birka
or somebody else. G. D. Birla is a
very gane person. He gave a very
good advice. He said: For Heaven's
sake do not believe in the politicians
aad the threats that they are holding.
He gaid it because he knows that it
is money that makes the mare go.

SHRI BHUPESH GUPTA. He
buyg politicians.

SHRI ARVIND GANESH KUL-
KARNI: That ig what I am saying.
Birly knows that money makes the
mare go. The only difficulty is with
Tata. He gave an interview, Many
a time I have said here that Tata
should not be so amateurish. He is
a very renowned industrialist. He
should folMow Birla. G, D. Birla is
the guru of all industrialists in the

country. '
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SHRI BHUPESH GUPTA: 1 think

everybody chould folloyy G. D. Birla
and Goenka,

SHRI ARVIND GANESH KUL-
KARNI: Goenka is another one.
Now his brother has been gentenced
in Madras for defrauding Punjab Na-
tional Bank. I can make the gugges+
tion that G. D. Birla ang Goenka
should be the Sai Babas, gne the big-
ger Sai Baba, the old one, and the
other the present Sai Baba, and both
should be followed by all the indus-
trialists, including Tata. Thig I can
say in a light manner. My  basic
point, Mr. Agarwal, ig that the de=
basing of the moral values, interfe-
remce by politiciang in the day-to-day
affairs and encouraging corruption
will lead to a situation one day when
the people will lose faith iy demo-
cracy. That time is coming near. 1
want to warp you about it,

SHRI BHUPESH GUPTA: Sir, I
am very glad about the last part of
hig speech. 1t ig a good philosophy
which I share with him. The ouly
thing iy that B. D. Goenka is only a
tiger. They should go in for the
Royal Bengal tigers, namely, G. D.
Birla and Ramnath Goenka, If you
cap put them in prison, much of your
problem will be solved. Therefore,
I say that if you are humterg in the
Ministry of Finance, go after the
Royal Bengal tigers. s

SHRI ARVIND GANESH XUL-
KARNI: Mr. Gupta, he has 5 prob-
lem. If he puts them in jail, where-
from will we politiciang get money?
You must make arrangementg for
money, not from Russia or from
America.

SHRI BHUPESH GUPTA: I en-
tirely agree with you. He himself is
a moneyed man. That may be Mr.
Kulkarni’s problem, but that is not
the problem of many others. And
the tycoons do not give money to all,
ag vou khow. But that advice is a
good advice. About the bureaucracy,
what can you do? Mr, Kulkarni, you
got annoyed with me when I raised
the matter abouy Kasbekar, the per=
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son who is the Chief Secretary of the
Maharashtra Government. b

SHRI ARVIND GANESH KUL-
KARNI: That is a different thing.
Please try to understand me. I know
Mr. Kasbekar personally. Now, since
you have raised it, it is an opportu-
nity for me to explain it. I will tell
you one thing. Perhaps you might
have misunderstood it. The co-opera-
The Chief Controler of Imports and
tive organisation imported some parts.
Exportg gave us g permit. Now the
Customg people said that the interpre-
tation given by the Chiet Controller
of Imports and Exports wag not cor-
rect. So we went to the Chief Con-
troller of Importy and Exports who
wrote tq the Customs Officer saying
that the real raterpretation was this.
Is thig a bribe? Is this something
hanky-panky? So for Heaven’y sake,

do not bring in Xasbekar’s name.
Leave that out,
SHRI BHUPESH GUPTA: Sir, I

am not bringing anybody for Hea-
ven's gake or even for my sake, I
believe in myself more than I believe
in Heaven. Where is this Heaven?
Does it exist in gome sugar co-ope-
rative? My friend should tell me
where I can find it. It does not seem
to exist in our sugar co-operativeg in
Maharashtra., Heaven is not to be
found anywhere, but Kasbekar ig to
be found in the Sachivalaya of Bom-~
bay. Sir, his case was investigated
by the CBI which found him guilty
and the recommendation wag a ma-
jor penalty, namely, reduction in pay
and rent. Then it went to the Vigi-
lance Commission. The Vigilance
Commission found him guilty. It also
suggested, as the Mriaister hag re-
plied, that major penalty ghould be
imposed with reference to the second
charge. And thep thirdly how does
the Union Public Service Commission
come in? Is it a CBI? Is it a Vigi-
lance  Commission? Investigations
have been done by two bodies, the
CBI and the Vigilance Commission.
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And he said that the charges were
not proved. Why have they not been
proved? They have been proved by
the CBI and the Vigilance Commis-
sion. I gay it ig a privilege motion
because he has made the statement.
I would ask your officers to ask for
the report of the Uniopn Public Ser-
vice Commission in gorder fo gatisfy
ourselves on what basis they say that
the charge hag no: been proved. Cn
what basis? Ig it because some new
Chairmap of the Union Public Ser-
vice Commission. Mr, Shi Hari, came?
After that it hag happened. I say
that I gave the question on the basis
of the informatiom which has been
confirmed. My f{friend, Mr. S. D.
Patil, Minister of State in the Mi-
nistry of Home Affairs, took interest
in getting Kasbekar as Chief Secre-
tary, because previously it was
thought that they were pushing him
to that position by guperceding five.
But then came the Vigilance Com-
mission and the CBI, the obstacles
came. The obstacleg have been re-
moved through the mechanism of the
Union Public Service Commission.
Whey, Mr. Kidwaj wgag there, this
was not done. The moment Mr. Kid-
wai went away and somebody else
came, the whole thing changed. I
have given his name. Very well,
again I repeat it here before I pass
on to other things. His name is Shri
Harii, The momeat he came, the
whole thing changed. Fing out, I
say, my friends, you are the ruling
party. He ig the Chief Secretary. It
1s demoralising. Tomorrow the whole
country will knoy, that the person
found guilty by the CBI and convict-
ed by the Vigilance Commission, re-
commending reduction of hig salary
and also demotion, hag been promot-
ed as the Chief Secretary. Where
there ghould be demotion there is
promotion! I do not know how much
corruption he has to jndulge i te
become a Governor.

DR. BHAI MAHAVIR (Madhya
Pradesh): Dada, about this new

Chairman of the UPSC, if you re-
member, I raised the question here
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the floor of thig House. My friends
on that side gave a wrong twist to it
and said that 1 was saying it because
that gentleman happened to belong
to the Scheduled Caste, That is how
other people try to give a twist.

SHRI BHUPESH GUPTA: I dqo
not know whether he belongs to the
Scheduled Caste or pot. I might have
forgotten. But, Sir, I am not going
into caste business here. We are not
dealing with caste business.

The fact remains that he is the
Chief Secretary today. He should
have been punished. Where ig the
punishment? Mr, Kulkarni, vou may
be knowing him. Mr. Kulkarni has
gonme away. He thinks, he has done
hig job. Well, he would get two
more licences. Watch Mr, Kulkarni
so that by defending Mr. Xasbekar
directly or indirectly he doeg not get
two more licences. I do not mind
the co-operatives getting them. You
know, the Maharashtra Sugay Co-
operatives are name-plates. Really
the magnates are ruling over them.
They put Kasbekar and others there.
This is the case,

I have given notice of a Half-an-
Hour discussion because I want to
pursue this matter. It is a question
of public morality and public policy.
I charge this Government, I charge
this Government of putting a map as
Chief Secretary or allowing him to
be put as Chief Secretary of a major
State of our country when the Vigi-
lance Commission and the CBI have
found him guilty,

Now, ag far ag this is concerned, it
should be quickly passed. I agree.
After gll this is for giving effect to
the recommendations of the Seventh
Finance Commission. We shal] not
take much time. I wil} also not take
much time because, you see, the Bills
give effect to the recommendations
of the Finance Commissicn, and these
reccmmendations, in gso far ag they
go, are good, although they do not
go far enough. Take the case of
Union excise duty. I would like that
not 40 per cent but not lesg than 50
per cent—in fact, it should be 75 per
cent—should go to the States. It
Wag previously 20 per cent, Now, the
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Seventh Finance Commiss.on  has
made it 40 per cent. Good. They
have increased it. In fact, we had
been demanding more, and we gtand
viadicated by the seventh Finance
Commission. But I think the States
should get more. Sir, the States do
not have any gources of revenue, re-
ally gpeaking. Well, when the Union
Government raises {hrough  excise
duty, 5 revenue of the order of
Rs. 5,000 crores, the revenue of all
the Stateg put together does not
come to that gmount. You can ima-
gine what happens. They haye to
rely op the system of transfer of re-
sources from the Centre and the
ghare of the States in the Central
revenues. So my suggestion 1is a
share of 50 to 75 per ceat should be
congidered, not 40 per cent. That is
not enough,

Now, Sir, there is another point in
thig connection. Why should not the
Government share the customg reve-
nue with the States? The  States
should have a sharg in the revenues
under customs. Why it should
be exclusively takep by the Centre, I
cannot understand. The States do
not get any share in the companv
taxes. In facume-tax and oiners, they
get a share. But why should not the
company taxes, a mapor source of
revcaue, we caaied with lie Siates?
The States do pot get any ghare in
the export duty. I think they should
also get g share in the export duty.
These are very important sources of
revenue—customs, company, taxeg and
export duty—and they should get a
share in them. The Seventh Finance
Commission has kept the question
open in some respects. I think this
should be discussed and changes in
the Constitution should be made in
order to see that the Stateg do get a
share, under the mandate of the
Constitution, in customs, in export
duty and in company taxes. The
States are mow indebted, I think, to
the tune of Rs. 16,000 crores. How
will they pay thig money? They are
not in a position to payv. There are
overdrafts amounting to nearly Rs.
1,000 crores. How they can manage
all these things. T dn nat nauwr  Thaw
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do 'not have the resourceg that you
have. You have got Nasik and other
printing presses. Whenever you
like, you go and print money. The
Stateg cannot do it. Deficit financing
of this type they cannot do, You
have got all the finlancial institu-
tions under your control, public
finance institutiona, whose policy
you shape, whether it ig the LIC
or development bankg or hationalised
bankg which are under your control.
The States do not have any say.
External resources are all in your
hands. The States do mot have any
share. The major economic policies
are laid down by you. The States
are really handicapped. I fully de-
mand on behalf of the States and
support their demand also, that; eco-
nomic relations must undergo a radi-
cal change, where it will ot be a
question of doles and bountieg but
will be a question of sharing the
wealth of the nation, coming tg the
exchequer, with the Stateg in a fair
and equitable manner. And this can-
not be done without drastic changes
in the Constitution. The Centre un-
doubtedly needs resources for deve-
lopment and other things. It has to
rely on the public gector more and
more. They have to foMow the policy
of nationalising many concerns un-
der the Tatas and Birlas ang of maay
other people whom we have bheen
naming in this House. That ghould
be the approach. Therefore, Sir, T
have no hesitation in supporting the
Bills. But that will not solve the

problems of the States.
1.00 p.M.

Take, for example, West
Bengal. West Bengal has demanded
more money recently. I support that
demand. Otherg are demanding inore
money. Today Andhra is passing
through a great calamity. It has bez2n
an unprecedented natural calamity.
Human lives have been lost. Big
enough; it may be a thousand or so.
Yesterday I was in Andhra. It ig a
thousand or more. It musi be much
higher. But the material devastation
is terrible, unprecedented. More than
2 million people have been rendered
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homeless, Vast areas in Prakasam
district, in Nellore district and other
places have been completely destroy-
ed. Now they will need more money.
I know, when I am pleading for
Andhra Pradesh, I do have in mind
that Andhra Pradesh ig headed by
Dr Chenna Reddy. 1 say that Gov-
ernment, by Indira Congress, j5 one
of the most cor-upt state Govern-
ments the country has known, gne of
the most corrupt Governments. I
was there for 24 hours. Ang many
people told me that they haye never
seen such a corrupt Government jn
their life. The Janata people, the
Congress people, the Cong (I) peo-
ple, our people, everybody said it,
there is a complete natiomal consen-~
sus, You do not reqguire a Morarji
Desai to produce a consensus here,
or somebody else. There is a com-
plete consensus. Not one  person
said anything else. Everybody from
every side said, thig is the corruptest
Government they have seen. For
everything there ig money. From
transfer to supply, for everything
there is a price, Even with that
Government in power, I would not
like Andhra pecple to be punished.
They should be given all money,
And you should see that that money
is properly used. I am now speaking
for the Andhra Pradesh State, and
hence the Government comes in,
But we should take care of Dr.
Chenna Reddy. I do not know how to
do it. I am very glad that he did not
come here to ma-ch in th= procession,
otherwise, people would have seen
him. I am not sorry also. But, of
course, we could have seen here is
corruption marching, Here is corrup-
tion or what we call murtiman
corruption personified. Bu! people
have not been given that sight of the
personified corruption, the march of
corruption personified in Dr. Chenna
Reddy, participating in the great
rally which, however, was a total
flop. So I say, still give money, they
need money todsy. And you have to
give money irrespective of *he Gov-
ernment of the State, because people
must not suffer, And this cannot be
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done without changing ‘the some
aspects of the constitutional provi-
sions, The matter is not one of the
Finance Commission. The matter is
one of changing the policy of the
Government, Thy matter is one of
changing the polic, of the Govern-
ment and then giving direction to the
Finance Commission after making
the necessary changes jn the Consti.
tution. My friend, Mr. Kulkarn:, has
come, I am very sorry. I only said,
Mr, Kulkarni, I hope th2 Chie’ Sec-
retary will not give you two more
licences.

SHRI ARVIND GANESH KUL.
KARNI: Mr. Bhupesh Gupta, for
your information, Chief Secretary is
not empowered to give licences, Chief
Secretary of a State has no:t got any
power to give any licences to you or
to me. If you want you can have a
licence directly from your...

SHRI BHUPESH GUPTA: It is an
expert advice, Mr, Kulkarni, Mr,
Kuikarni says Chief Secrstary has no
powers any more than the Chief
Minister has power to give a licence.
But the trouble is when the Chief
Secretary telephones in favour of a
licence being given, not only ig a
licence issued immediately, but facto.
ries begin to rop up and many things
happen. You know very well. I am
a student, as far as you are con-
cerned. ..

SHRI ARVIND GANESH KUL-
KARNI: T have already made my
point about that Chief Secretary,
Forget it now. At this age why are
you after some small men?

SHRI BHUPESH GUPTA: After my
diabetis I have completely forgotten
all about sugar. But I cannot forget
about either the sugar cooperative or
the Chief Secretary of Maharashtra.
I hope you will understand it.

SHRI ARVIND GANESH XKUL.
KARNI: I have understood it.

SHRI BHUPESH GUPTA: I will
try to forget it, But it will be very
L
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difficult. There is no such Iinsulin
now.

SHRI ARVIND GANESH KUL-
KARNI: There are so many bigs
sharks. Why don’t you catch them?
Why are you after a small fish? You
are a Bengali.

SHRI BHUPESH GUPTA: You are
one of them—a cooperative shark.
This shark, I agree, is relatively harm.
less, It bites, It cannot swallow.
Nibbling it does. Beyongd that, it can.
not go. This shark is half non-
violent and half violent. The other
sharks are fully violent.

Well, I think we generally support
this Bill. But let this question be
discussed, Let these policies be dis-
cussed.

As far as corruption is concerned—
since my friend mentioned it—I was
thinking whether T should take a vow
not to speak of corrupiion in Parlia.
ment., What is the use? The more
I speak, the more it grows...

SHRI ARVIND GANESH KUL-
KARNI: That has become the order
of the day.

SHRI BHUPESH GUPTA: It grows
in respect of some ©veople. These
capitalists and Indian monopolists
have now built up their system.
Corruption has become a built.in
feature of the capitalist rule, or, what
I may call the Dbourgeois rule,
Whatever combination my friend Mr.
Chandrasekhar may try, it will be
surrounded by them.

The other day I said about yester.
day’s procession. I said the main de-
mand will be to withdraw the Special
Courts Act. Shri Xamlapatiji said
that there would be forty demands.
Now, I find that 23 demands are there,
But the main demand of the proces-
sionistg that paraded the streets yes.
terday was the Special Court aboli-
tion demand. All the other demands
were bodyguards of that Special
Courts abolition demand.
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was
Sanjay.

SHRI BHUPESH GUPTA: Please
do wot take that name. We are
elderly people. He says so many
things, Why take his name? He 1s
the son of my friend, Mr. Feroze
Gandhi. Do you think I should take
his name? Everybody knows what it

is. If I had my way, I will put him
in a reformatory. Somebody asked
him about Communists and RSS. He
said it was a choice between Malaria
and—what was the other thing—
Typhoid, The choice petween RSS
and Communists is like this. A per.
son who says this—what to speak of
him? The only thing I can say is
that he is a spoilt young man. I wish
him well because his father was my
friend. His right place is perhaps a
reformatory. ..

SHRI ARVIND GANESH KUL-
KARNI: Or, mental hospital?
SHRI BHUPESH GUPTA: Refor-

matory or borstal school or some such
thing. Who says such things? The
choice between Communism and RSS
is a choice between Malaria and Ty-
phoid. He has understood neither, 7
do not think he can spell the word
Typhoid. And I am <sure he will
falter even in spelling even the word
Malaria. In onhe shot, he will not be
able to do it. I have not the least
doubt about it. Such a man tells
about you the difference betwen the
two.

So corruption should go. But Mr,
Agarwal belongs to Mr. Charan
Singh’s Ministry. What to do? Till
the Kasipur deal is settled and till
we are satisfied about it...

SHRI ARVIND GANESH XUL-
KARNI: Why embarrass him?

SHRI BHUPESH GUPTA: I do not
know whether he would like to be
like Mr, Saklecha whose son went
and made a bid for Rs. 1,25000'-,
Have you got one?...(Interruptions)
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No. He has not got su~h a son. Pre.
viously they used to say: Like father,
like son. It is now: Like son, like
father. Everything is topsy turvy...
(Interruptions)

DR. BHAI MAHAVIR: Does it apply
to Feroze Gandhj aiso?

SHRI BHUPESH GUPTA: We are
living in a period of transition from
the days of ‘Like father, like son’ to
the days of °‘Like son, like father’

and ‘Like son, like father, like
mother’. .. (Interruptions) This s
what is happening in thaz country.

Save this country, from this misfor-
tune and calamity from this corrup-
tion and degradation in public life,
from this misery and suffering on top

of it. We are not a country of poor
resources, a country of  poor
men. We have been ruled by a lot

of corrupt people. All I can say is
that the people know how to deal
with it. They have shown this yester.
day, They are not going to respond
to them. They are not going to do
that., They have made it know to the
whole world yesterday. They said:
The whole of India may coverage on
Delhi, sweeping everything; and ava-
lanches will come from all parts of
India to stop not only the Special
Courts but everything. But, Sir it
wag only a diseased wmouse that
appeared and disappearsd, All 1 can
say is, I wish our people well, They
are doing magnificently., But we
must rise to the cccasion and help
our people. One of the ways of help-
ing them is to make more resources
available to 'the Siates through the
correct policies of the State Govern.
ments and the Central Government.

ot gqawEf® « 3 gg7 T FUI-

ard gar 1 A av F fwg syfra
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The House then adjcurned
for lunch at twelve minutes
past one of the clock,
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The House reassemble after lunch
at eighteen minutes past two of the
clock, MR, DEPUTY CHAIRMAN in
the Chair.

MR. DEPUTY CHAIRMAN: Now,
we shall resume discussion on the
three Bills. Mr, Adiseshiah,

DR. MALCOLM S. ADISESHIAH
(Nominated): Sir, I join in associat-
ing myself with the threz Bills, two
of which we are to return and one of
which we are to approve. Sir, I am
not quite sure whether I heard the
Minister right that what is involved
here in the three bills is a sum of
Rs, 23 odd crores. We are not able
o make out from the Bills the exact
sums involved. For the 5.ycar period,
two of the Bills indicate a sum of
Rs. 13214 crores, which is misleading,.
While introducing these three Bills,
Mr. Agarwal said that we are in the
procass of taking note of the fact that
through these 3 Bills, tha States will
he receiving 23 odd crores of rupees,
This is a large sum and I note and
welcome it.

On a second point, T am in disagree.
ment with Mr, Agarwal and in agree-
ment with Mr. Bhupesh Gupta in the
matter of ‘financial devoiution. The
States have been vested by the Con-
stitution with expanding development
functions but have, on the other
hand, inelastic sources of revenue
and, therefore, this financial devolu.
tion that these Bills bring is a very
important element in ths discharge,
by the States, of their expanding res-
ponsibility in agriculture, in smal} in-
dustries, in health and education, in
rural water supply, ete, The various
developmental functions never cease
to expand whereas their sources of
revenue are extremely limited. The
Central revenue resources are 0n the

. other hand of an expanding character.
I think. these three Bills make some
restitutioning relation to this fact.

The third point I want to make is
that in the Bills. in various clauses,
there is the rule_making nower of the
Government. Clause 5 of the Union
Duties of Excise (Distribution) Bill.
under the rule-making power and
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which is also explained in the note,
says: “The Central Government may,
by notification in the official Gazette
make rules providing for the time at
which and the manner in which any
payments for this Act are to be made ”
I wish to ask Mr., Agarwal as to the
actual manner in which this rule has
been given effect to in the past in
terms of making available the resour-
ces at particular periods of times to
the States because a large amount is
involved here, I ask this question,
Mr. Deputy Chairman, &ir, because
more generally the problem we face
both in the States and at the Centra
is that vast resources ares being mohi.
lised ang collected but thesz resour-
ces are not being expanded in a man-
ner in accordance with vplans and in
accordance with the carefully.prepar-
ed projects with feasibility reports
and so on, so that there is not only
wastage but there is also the inifla-
tionary pressure on the esconomy. So,
I wish to ask here whether the rule-
making powers which are contained
in each of the Bills undar clause 5 of
this bill for éxample have been
administered in the past ang will be
administered during the year in such
a way that the resources will be made
available so that projecis are carried
out in a normal manner without haste
and without the last-minutes rushes
which lead to waste and also add to
inflationary pressures, This is a more
general problem that we face with
regard to our increasing resource
mobilisation with which I have asso-
ciated myself in the past whep speak-
ing on the budget and finance bill.

Sir, the fourth point that 7 wish to
make is that there is need for Parlia-
ment to review the Seventi Finance
Commission Reports because, T think,

- these three Bills are, in fact hased

on the Seventh Finance Commission
Report which has been acecepted by
the Government in totg with one ex-
ception which has been ncteg by the
Parliament also. So, we can do no-
thing about these Bills unless we go
back on the decision which we have
already concurred in. The Govern-
ment has already accepted the Seven
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Finance Commission Rewnort, Whep I
ask that we have an opportunity in
Parliament to review the Seventh Fin-
ance Commission Report, what I have
in mind is to discuss the Finance
Commissions findings, the basis of
their recommendations, so as to guide
the future Finance Commission. Now,
Mr, Deputy Chairman, Sir, I must say
that I have appeared before every
Finance Commission, since I came
back to India as an individual as an
economist, as Director of an institu-
tion, as Professor of a University.
But, I think, Members of Parliament
have at least as much right as the
various groups that I nave referred
to, to review the basis on which the
Finance Commission has come to its
conclusions. 1 know that we cannot
change the current Finance Commis-
sion’s recommendations. Once the
Finance Commission has written its
Report, it is almost like the Bible or
the Koran. It is sacrosanct; it is
never changed. And I think we should
keep it that way. But, 1 think, if we
could discuss it in Parliament as we
do in economic circles, as we do in
the Universities, as we 4o in commer-
cial circles, it will guide the future
Finance Commissions, and it will
guide the Parliament also ip cur de-
bates. I think, some of the issues
raised here are the criteria for dis-
tribution, ete. I think, Mr. Agarwal
knows that one of the criteria that has
been used in the Seventh Finance
Commission has been the reverse
State domestic product iz the subject
of debate amongst economists and
specialists. What is 1nvolved, Mr.
Deputy Chairman, Sir, is croreg of
rupees, Even 0.1 per cant difference
in the calculationg involves crores of
rupees for a State. And, therefore,
there are peonle in Parliament here
as in outside who should be given an

opportunity of debating the criteria
used by the TFinance Commission.
I am referring to a new criteria

brought in by the Seventh Finance
Commission. I belong to the group
which supports Dr. Raj Krishna, in
the Finance Commission, which deve-
lIoped thu' new formula and not 1o
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the group which is now trying to
tear it to pieces, I want that we
should have an opportunity of really
exchanging views on those technical
problems.

Finally, Mr. Deputy Chairman,
Sir, I note that the share of resources
of the Union territories under each
of the Bills varies 3 great deal
Under the Estate Duty (Distribution)
Amendment Bill, 1979, it js computed
at 2.5 per cent. I do not see anything
with regard to the Union Duties of
Excise (Distribution) Bill, 1979,un-
less I have not read it correctly. This
Bill does not coniain any figure, as
far ag I know, fcr the Union terri-
tories being set aside. In the other
Bill, namely, the Additional Duties
of Excise (Goods of Special Import-
ance) Amendmen« Bill, 1979, sums
varying from 2.192 per cent to 3.271
per cent have leen set aside for
Union territories.

Now, as I do not wish to speak
when each Bill is taken up separately,
I just ask one question, namely, that
I take it again that this iz based on
the Finance Commission’s computa-
tions and calculat.ons and unless we
debate the Finance Commission’s
Report, we cannot debate this. In
the Additional Duties of Excise
(Goods of Special Importance).
Amendment Bill, 1979, the figure
given there in respect of sugar and
so on, which hag been set aside for
Union territories, varies from 2.192
per cent to 3.271 per cent.

Then in the Second Schedule of the
Bill, there is reference to a figure of
141 per cent [ wonder whether
there is a means of explaining and
reconciling these differences in
figures.

w1 vHw@a nEE At (faze)
saganfd agrea, T IgdT wTh
udarzd  (fsfegeawms) faw, 1979
ST TG AT 8, § gHE AN w391
R 3aq § dar gag a1 7
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v BT ST FY ATATRY, qX0ET AT ey

-

H -

& 37 ardy N 71 e wF a3 FFar
T g ATy AR TawT Y frmvan
f& gwarfos aaw w1 faFahE
gAT & | AT I ' F1 1 wfawa
FT H T H O SIGT AT, AT
faaetawonr 3@ & frar T E AT ag
I T [T FTA AT § 39T
g TgEg FT gEAT A1fgd, 3w AR
TEA T AGUF FAA 5 | THIIAF H7aT
ag «t d@y AT g F 3o wamw aar
feg s & a1 5o faegr wefad wa &
TSt ¥ Qo faar, ay awa 7 ag sfaq
3 & ity ST WY wraeAr gEaTey
& Jrar & WX I9 WIWEAT &7 U
F1 wrena wfqwa siqr g, T TFeR FIL
uHTEy $Fg faagr 4 §, qb g4
graa § USHl &1 gOAT AT WEAE
g1 afex s wrTET ag AT E A9
ot a1 A1fEgd |

SegT F fad qrarm F FOY,
S HF-AARIAS qEAM & 99 9T &
gFarET qrfag F g 1 AT TF AT
FTT &3 FT A7 QIAIHT T ZAT
i< aft @t w05 w@d Fr ORI A
ZAY €22@ F J1 Frar AT A1fed
IEA WY FHY g% & | TW FIIO A W
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FAATHIIS avar LY FaET afg
& ATt e e & T AT BT, 7|
WIH FY FAGRAA & AL AZY FAT
=ifgd |

=t g gmate: A gA-ATEIAS
zaa1 9T feefis fear § ooy dqda=s
ZF1 9T Zfaw F f7ar & g9 ——

—In terms of realisation that does not
make a difference, States are not
losers.

At TR TGA FHE qF © TG 74U
uF fagig &1 @awer g fF amd ar
arfud I § AT LFT G F qeenA2 AT
arfge | gEr g3 ¥ ¥ A wIEw
FT €A1 fagre 1 av® & wrar Fgar
g1 8T ogr Y yIATE AU FIAT
fr fag1< aq¥ 3w & oeev Aad fawsn
ST g ST ¥ o fawer wsy fagieay
T &, Sa i famrT & weaT g A9 &,
I F W7 GAY SATIT SCATST FH 1T FT
fagte 4 g | sfvaTE ¥ Algr, BT,
F19%, Q1Farse, gfaan, fasay, T
g1 @fqs gaTd agt g1 § 1 g7 gy
N & araez ws ofux gfie &
1 fagre aut fawer & 1 @wifex =zfre
¥ fuszr AT UF AT ATT E FFAT & |
qYeg TaAT QT AT FT IATIA AT 8, -
37 @Y Al F FIT QAT AT 8,
ST%F 1A fagresgar 9o g, 39 &
FIE FREN TG AT | ATTE FIET
F1 Jae 7 ¥ frgar @s Har g ?
IHY IHHT FTHEAT A FHT AT & |
gafay & €& 7grEm 1 ear wrwfaa
FCTE (37 qa 91 5 | g0 fage
FNAg FAT FATY ! 3T 9T qg HI=AT
=rfge fr #ararfadY oo e fea &
foF fagrT 1 wraa a3, aga ufus =g,
fags oo mias feafa Hagfergeam
F AT A7 qRWT T IS AT G
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[=r0 T @ 7 w90g 0]
St3i aF gair e gqay fefegsy-
wT gHEHT f97 1979 § %7 W1 &
qIdT FTATE | TA F HAAIC AY
1979-84% 64F0T ®o T 51 fay
WCT, 9%q, gt aF § awar g, 39
faT ¥ A7ET AT qrRAT SHAT ATIAY,
gfrgFaata T1IET F SIgFT A HIH-
FATHITAY, 3T FT faazor fFrar S1aar |
ag FaA FAg Ty W g v s geee
Z4ZY ¥ uhuwerawa wrad §y g,
7337, 3Fq3e9 A198F Hiw wfygqawa
F13&f 91 &, T sformwaza aradt a7
BITFTATHIRTCHT GIT €2 F1 fgar
sgnr & z@ agFrgan e w5 mda
TITAT RN AT A A FIH F 0@
adt ArAr ga ¥ ClaFaa<a et w1
Y Strear =rfgr

w2t aF THTEd I F 9
Tq F1 WY F gA99 FIaqr | afwq
TT F AR AT AT DNFFT AT Bfgaq
F7 arg @t wf g, § zaw aed H
- qF F1T FGAT ARITE fF o A0
% frg g & A1 fm 7ot T
gaft & It & HIT o
waar &1 S WREd g e g,
TT § SA F FIT WY UAGET
ATATE | 9g 79 & o) fadya w1t
g St ®E A SvaT F w19 7T
FIT 9T F F19 F 7Y &, M I
T AT OFGIET At g ar3g fasr &
FIT AAT F1 97 Fgi AT § 9%
FILUEATE N A4 @qrar aifge, wfwq
IF I AY AMGT § ) 59 qIE FT HE
Fzzeg oy wrd £ O fsrg a¢ wamrgs
A& @arar g7 g ATt #i< forg q%
SATAT IFF! BITAAT | TF 1T FY HIT
eq1A FAT ATfEL |

Wi qF  HOTEIT FT N E,
3raqITfa adieg, ag TIq @2 g Star

[RAJYA SABHA]

Amdr. Bill, 1979 g2

BRI 5 FHAT et o1 F gy, mifwarie
H WY WETTATT &7 qI7 FAT aH1T &
FifH &z 37 AETATH & € 1 H 59
AT HT FZT ATAAT | WA AT IZT
ST T S g § 7 & Adl FE
THI § HIT faega 3@ a19 71 71T FT
& ag Y stog &Aoo diEawT

Y 71 g afewgii a1 o UEy Fr3@ar
g faa ey FuszrarAEr A
SAFTHE FA AT TEFAT L 1 9GT
FaT 98 STRATIA AZIET 7 AT TF A
TIF A1 & IV AYTAT qieY, FHT
aramy T fawF, Fogwo weeAT vt
qIFIT WA, gEIAH a1y e
IF g8 ¥ I OF UwAIfas guy;

fargeara & o< faga Areatforsar
1 usdifad @ Sy gan g,
fagrr saffqag afw w1 vaafa &
| 1S gY W@ § | 9T TF gEr
q T=FE AH AITF TAEL AT
Tew, sf|a el Sy w1 oS
F3d ¢ f safyama =f@ o asEa
q A qEIRY TG g A Ug FAT d
TF A FT 9@ BAAT AT G OE
AR aT® gAR A FAEI  H A
usfast # fr aafrmm wt@ #71
FIE grarg g g UAANT § 1 FA
F ux fgymr v ogr PR
40 FT7 SEA FEW owEr T O@
‘Politics is the art of compromise.’

HIT Tg FF X N TFET T@T AT
T W SHEITART F FIOT WAL
qgAT-aZAT TART gR A w1 AT g %
TaT A FEt % Srem | 3afan gw
gg ToAaEl &1 T &AW 9%
garq T gnm | gd faw fae
F 19 q FEH, FEET AT G A
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FAFT, o6 T TX HF q@T AT
THAT F I AT IF AT G AT AT
gRn | AT &7 ST AT g S9%
A9 weEr g, At et s
HSETHC AEI & | FF 9g TqT LTI
3 fowg mafesdt cwms  guar
g | g Wt gwET W FB Tl oFY
gFY & 1 A e A8 9% W
gFel § | fgegea o) AU &
g3l W9 FT ST § | A agd
T AA HTAT-ATET &, i gy
g fegre ¥ 1 =031 897 F7 JTe7 A9TH
¥ grar e fage o orEw fawar
g | 3 A SRl 9X qew
gFEAY dgd @1 wee {7 g & #X
IqF FAT AT £qTT AT RO
gL #ft AW T S 7 aga &
Lice i ) FgT, qTE M A
FRfTE F 19 Mo THo THo T
qFTaet fFar, w71 i wo gEe o
fady wifaw & f& swfat & 9w
FEAT FT A% | A Iq qAT qgT
g a1 @ 7w A9 § gedfwac
FTAT SfHT AEr 47T | Mo  THo
Tqo FHT AFT =R f& IEFT gAar
FRIfE * A9 FY d13 | OF W-
AT W OF gaL 17 & FeaT qredT @
TA——TF I A £ A0 AT JAAT
facger Sf9q a&f & | S &1 a@
SILEUI U A S B
Ty F #OAT FT FATT FIAT E
WU weTAE W (T gAY
TN ITa9Tfd AT, HEN
A St § @9 % "WAeF (faaa)
fadas o7 sfafam saw wew (faar
ey FooAT)  Amas fuaw
sega femr 81 qF a9 aFew
g f5 w7 gar ¥ geae s ot faw
fawrr o @ gt § a1 agr fam
HAY ONE T @Y € | 99 oft agr
724 RS—1.

-
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TEE gl & IR agl 9 HWE @
oifgd 1 A s fag aw AN
gl g afewr oA wEr mwaw S
AT & | # T awmar f5 § fag
gt fog arq & faw § 1 Sy
aigd 7 Y grew ¥ wHe fwm f
av faq wa@a & 7w faw gwaedr
g 1 TR gNAT € a9 gEF fau
§ 7 o5& | g faa W ot s®
awg #ig ¥ 1 o feafq & og faear
#1 faug g f& 3w & faw fawnr ox
a8 gl EY &1 a1 ¥ed & g fag
St WG AZT | FE aF gAY auEr
g 4t ar fa=r q7 @l wmarg sy
F1 g1 iy Fif 3% qg Aymar
g 3z wwar & f5 g § waw
AT F T F RFEAT F AT
qferreer AR WWd 9w fag
st faw faswmr & a9 @ oy
ARTT FT @I EAT & | T A1 W9
A7 ¥ @1 39 faum ® wR FAT
aifgd 1 a4t qfewwesTar F AR
w1 faq #d awry g 7 fwg s
#Y TAIY, WE WEET & AT |
@t wAfow ®v ¥ foarfau & §
§ ¥ W1 X 3 fawmll ¥ dew R
O d9q § g9 F41 a8 997 |

IMANME WERT, ST qIFTT
J qua Ffaey wrgdT FHOE F ATeAH
¥ 9 Ul F1 FH oA TEd A 2
fag & @ ¥ Fg uF AN
FgH g AR @ ¥R ¥ fafraq &
TeEl w1 3@ dw fawem 1 afEw
TME AT R AW H TF A4S -
X 7% 93 W § ST a9 I, TR
Ho THIEA FI, IaAA AT AT,
gaw fag s Y, A ® T X
AR qg HIEW 95 W & % aeat
F fawrg & fou foaw @ =Y oaww-
FAT 2 Iaar qar ¢ faer w@r 1 ag



Estate Duty
Distribution

[y &7 AT W)
T TET A & WAE qogl F1 ST
F B FA TIA § AW Faar s
AEADFAE § IqF ARA Ik O
BEAE T & | e g ar
fadw & o &5 & vy & W
AT GHT § Y = T gway 8,
FET TR T Al W 9
afdl § AT a8 gfawr Tt &Y
T 2 HWifE o X 8 w3 g
grigeT & Wawax faar & 0 oo
R MASHE & FT W muw
TIAATHT T FTH FGE FT TGV 7410
A Iq O A q o OF A
«N ¥ T@ AR wEA ST ¥
AR 40 ST o weai & fawrg
R gy fear smomr ok frew exA
WEAT FAIOA § [AT O TEH UATHT
fFam mm & 1 a8 ©F Tgq W waw
2 1 afFs femm @1 39 owew W ool
;T w& fF agl U AEeEr sy
T TATAAT RO | i & g=rad, e
FY TS, TST Y GA0AT HI I7g &
T 990G, IW AR TEET F HTHTC
9¥ AT AW F SAGE HT HTETAST
W Y 2 1 ww g W ¥ s
6d@TE WA § | SAsn fawrg & fou
AT JAAT FIR qOE TG & | AR
TF 9FF 99 IH WO §, S oA
9qaq F wee § S°% I fefawe
T TIET g | IgET W HHTEH
WEfew i ygar &, AT o
54 & forg & fou oa o= gar
TN & 1 S TR TS A guT '
A & | @ T R HIE QT e
For Afey f5 z@ wow ¥ faoy
g TFeET g1 W &7 §A
FA & U @Hr oF qor I faEd
ate #t fAaar afg®, oF @zr J7
feeat fq &1 faerar sifgn oF ae
w1 fgear s #) faam aifge #v

195
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IIAr g A Fep & fmarEfiw )
57 a5 farfd oAy § 1R
W I qew & fawis & wriww w1
TEI FAAT SOAT € qEW qEHE FT
Fifaxw frerg AN @Y wear ) SO
awialt agigy, foear ot @i &
W g § e & gFAT @ E |
397 7w F fadwrg 7 faq wAEEE
wTim BT 2 | 79 OF 9% awomi g
ATTIA § FLHIT FT WIAT AT AW &Y
TEAT § W 78 UF oy a1 g\ afww
WIS ATAT TCHTL FI FZT AT FET
T FY At § Ay i ag war E Ay
AT A FSTATA FTH &Y 1T | FH A F9E
qiET #1 15 AT T 972 QAT A SAT
afEw 411 15, 20 A ¥ TF FHTA
T afvaq T grar & av 7 e & feg |
o1aT 8 | 9 a9 aF 135 gy avdl w7 qAqT
F F7 wgar Sfaa a@) g, AfFr e
oY wAqT ¥ 5y @ faq wa fredy
FCHETT 1 A ¥ o fwmdy us safaa
FT AATA F § N EG AET I |
oTq FY JIEY IARA ey F fodt ad
g1 & v g f5 S e A 1B
7= ¥ 1 5 & Afes 39 F wmaan
T ¥ A% Fdf F for d9d 7 v
fug gt s Ham et f5
S qew § ud waewar #1 feafa
SR AT | R s e & fawe
& fay, fodt oY I £ wvondy AT T&AT
F far sw Frafad mr i s wE
I & 1 3 FY OHIT Aq AL AT S
asit I A9 F¥ JISTTEY ®Y THGT ST 6T
& At aTendYy a6t 39 awdr g fF Sa
A 7w Fonga g NS 99 aF 7T
qF F 9 wrdfaw g sxawar  ag
ENIT a9 TF HYAT qT KIS W HEE HIAT
TIATEY &1 LT A FT aFAT | AT
g % ST a@E X g ¥ AW F e
39 fawr & w5 A& far ;T fawe
AT &t ForadY st Suerfearsi &, oy ot
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34 7 grfaa &1 A ST FY 98 T F
9T ST g% § | WA FAar A
3%AT § fergeam 7 gFar @a § §
RN FT OFATEALH G & HTLT ATH F
Y @AY § & w7 wrendr 3q foar
gae ¥ g FAiftw [ fgrgear § w4
[T o FCATHT FY TTHE AT G oA,
ST HT 1T H ATA-fAITET @Y oY 7%
Y gaedT 7 faxwi #y arha 9T fad T
g T @R | 3T HeF § dd¥ F WA
H gRA ATHIAAT G FT AT F HIAA
F  grer-fagar aeq &7 1 8w 7 AR,
. &, /g & A §  wrenfAwian
gifaar &1 X fo® fAas TRy .
gaad fFar 1 gAa waAT A g
FT & gow fearra #r fawfag fFar
FAT AT % AT 7 Jow Fearrdq gRATHY
F1 9Teq fomaT M fredt g g9 & foy
FYTE FT O1F W | SO T FHIA,
AN, 9@ fergeam F1 w7 F ATAY
AEAfAAT  Farar | gefead da §
ZOhT AT T SHAT TG JATAT, THATH
A ¥ g9 F1 i F1 3af 19T HR]
3 qeE &1 UHRAT F1 A9Gq Far, 3T
qew FY wrAEr F1 wad o0 ogw
A FY FOAEN &1 @A WA F fAg
3H AT T AT § oH-(CATET FHTATH
1 @37 o | afws o g feafy
g7 o7 gw HiHE gNE FT W@ &, A
BT FITAT 3NE FT @ &, NS §F HI
qeF F WAL ANG A RN FL D E,
TS I & PG A -ANAT RIATT FY
afsas AFTT GFTATAT & 7T, AT W@
2| ag ATwRICATIT AF-2qqEIT /1 HA-
T FIA FT aAFH FIA g av fafway
T & HAT AAGET FIA FT HFG F | AT
Y FIST AT ¥ FTF FLY FAMT | I
AT FY FAAT qF KO FAAIT & | AT
ST ag RAT g % g9 qw #y SAar
"AATTL 74T § A8 @F AqEH & | T
AEF F1 aAar @F gawdr § 5 &
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qCRTR, FIT &Y, H FI1T A0 39 Aew
F faq &1 F3 § | W9 37 95 A
T orer-fadgear #Y arfRdy off Ia4y
omEY. gz AT faaws qre rem-
arfeat & FTT AT IT {EAT F FIT A7%-
AT FIA AT § AV IF qeF FY AL
# fau e garRT w@ar Ty § )
S g7 qeF 11 AT 7 g i mfaariz
F 7t gran &, A gkt fqateor &faqz
H TEY g, AT TA ASH A1 AT AT
fraten swde # g & 1 fergeam
qearl faeRie o fF A8 ag gew
#fade au Ty Fam, a8 999 a7 F4m
AT ar faeet If ——wam wa
IEEY MAATFIT | TZ ATA-fT 7T
FT A5 { O GO F qATT Y | g 7
F faq qedtomen A faifaat & grat
Faowa ey t@y F amma g+ &
F1Aar g 5% 78 awal § W wgaa T4
gin, afwT 77 A ardl w1 FT wedt
T o1qy gAY <@y &7 wfgse g )

Iqawrata qgEm, & gy faeT
FAT A1 g % 3@ A F gAn dow-
frarqz gwTATEY @1 e2fgemgw fwar
xifw St a% Gt oft T A aiffewea
ezfafqdt gl 2T & 73 aF W H
zxtaias e2fafadt aff @ a=dtr
I AT Z07 § St faAi o7 & %180 T
=ifgy, &1 SRy ax fagEer g
ifg, AT AT £ A= faFid 41 TR
g =g, S wew H aifafowd 19-
exfafwdt @ 3g% Fraor fawra & 4%
FIH 3T 93 @ § | ATM@T FAT HIA
2 fF e fargeara & faed s g7l
ATy gemd § 1 99T AT, {9,
THE(T, TeF S, fguras g3o oer
a7y fred gg gk & 1 ¥ ferdy oo
AT TAF AU FT KA A e e
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gfer & fes 3o wsg & 1| 7 ART
FY AT & i STHaT GBI FT T g4,
wWEE wfEy #7 G I qaW,
fagre, woeqm, wer 3w, fgwraw
YW AR I ¥ § Sy fegEAA &
way fre? gn so¥ § maia s =
ARy gF Araw 1fee 7 o@ad
FHAIT 3qF 4 I7  TATHT § AAQT
T F1 A W FEE | A
§ FFAT GOFTC T &, T[S § FAdT
ATHTC FTAX § AT A FHEAUNAF
SHAINT FT FTH TIY TYIET 19T 18T
FAH 37 TATFL { AT THTL FT I97
TEAT & | A AR gl a1 @
orq & Y S H A Y FA 990 £ qwd
F v wfaaz wfaat £ qor 400 7 fAwra
ag< fagr | fuga T @ H SAd
g A #tys fawma & Sl &
e ¥a« Hdf av 7308 § qifafewa
gaeefafad) s@w F<§ 1 Fw fwar
21 femdy strar-ey gt ¥ ffzwa
gyeefafadt #@w w73 & fag saar
aae famer @ 1 fedr ot qen
T Y a5 AT FTH FE AE AW
gfew @ §Y a¥ & geeT @ra-d= 41T
qig-ai= =7 wiFd qEerer 3 &7 HTH
feam war v AR qem qAT HIAT
FHT &1 = F fau gharar & a5
fagre a7 37 UFoUAo Wo FT fHATA.
gaaT Ay F @ FR OF QT
AU U9 * ITATHE FT a7 e4TF q&T
T@rE ) &= I usat ¥ gwrentEE
IFYHT FY 1F THFT 419 AET @Y
afe & QLT AT HOAT FHT 7 & DT
¥ vgT ) oWl 3¢ &1 AT |Ar QA a9
T ¥ A1q g & AR EAS ANt ¥ ow
#T FFNHG saude & ® A I
feedt wmwrandy gaewl §F A gEr
1 3w fag Ag gwr & wifw
Tifafers Lfafadt am & #1€ fisr
™ oUsy WA g wafr g e

[RAJYA SABHA)

|

‘
|
|
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qT-HTET T AT F TG0 qref 7 g5

{ET &

g § % 7 RO R
Tl & ooy o fam o & qeAr
wrgar g fF o o dan fem 9w 49
T TEAATS HY GO | WTTHT g7 TLHTL
¥ A FTIERY FT wETT A AT
¥ gg wrear § A feax ¥ oy wear
g fF SFar o A7 FTRe qiw ey
qF TV EA § 9 F77 ¥ HIv oAt #
W@ | 3 FY FAAT FV 3 wAG fqerr
wifgd f& ag er #7073 ug faoig
¥ F A FET F § 1 IF AN
Hiw 2 ar faweht Fvere g o o frdy
o7 IEf FT ALFRX AT 19 FA(T |
Fifed yo@d ¥ FEFT FT HE-IHT
TE & WX TAET A § sTW
AT T @ AT AT w Y gediw
F F a7 faar fr fag ot &
o T I R ST T FIH HF
¥ frar o fwm & % 3§ 7 oy ) 7
g FT § F 9gF e e 8, wet
HAAT FEFX KT Ja« IgAT & agi
Tifaferor @fawd 78 &, swmifas
Iftz § aFaE da g1 & 1w w0
EARE O (e L A G
#1 fawf ¥ ¥01 FTA7 9% w@r & A
ame | fag S § fowelt s |
TATTN AT qTeq F¢ A7 @7 Fegy it
B TAFT TN AT O T@rE | gwfed
i frdas ag @ fF sreoity fa Hat
St & fir g OdY Fraear 3 fogd areaw
q Tl F1 %gA fawew F geaa QU
gar faxy v foewr dar ommew feom &
7a% fog av oY qevd Sfe e
far 3 # I =W wife I
F FAT AT IAAHE T FH AAGET
FET & | ST qEFR FT A wAmEr
FFATHE T FTH FIAT TLATE | I9F AT
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faer  cum@dl WX AW gETaEl v

g g FEE E AT 1 AT I
qTET ) AT GI T TF S 1YE AT A
UG AT F AANA AR AR F
Aafa® adc F TARIA ARG FE
s a% fergear & famma 78t &t 7y
A4 AT W W AT TEaGAAT HT AT
Fw & fag, mwewfodwar & g
FE & ok, gada & arg-ara wifgs
qurdd F1 FAT F F fad v AW
TGS & W Y &Y ATARET F1OSY
FA 7 & fa3, q5% 1 7 @ aw,
arwaa< a9 & 99 ag wraeaw g F
ot ofy da7, Too a9 ¥ T™r Sar
gomage a1 ¢ fowan wiat # g=maa)
w1 fiar Sy AR FdEgeE F e
i w19 % fog ofaa 7 faan
Sl fmé'a\j\a'ﬁm% I TG 3
FH &L @I %, F@E\ﬁt\?ﬂ' o AT
¥ HqT AIE FH FT Q& A4 @
Wagedy =awar g it fefeme
9ATEAT ¥, A9 gHEGy § ady mar 7
fasrar 2t A &, ez 7 faere Y @epar

g1

T qI-aTg 9F I T g,
aF asr g1 § f& o s qef a7
qEETT F AT HIA AT 5 979 FgQ
¥ IHYFT IAC A& | AT 35 Hod
# o fyeaT #7 &4 99 &% 9% O
g1 7g & 7 FgaT 4 AT GIFR
2 wfert T wRrd 1 gw fua F v A
TIT FE & FE FACTTAE FT AT FEE
§ mody fagea s 9wat § 5 &
ag FIAT T FAATE 1 HA A TEATAF
Y % FT T e § A
qEt ¥ drewe mfeorie A S TeAwE
X ST FT AT AT § ) e
el sy wEET T OFAC WRTE
® WA F AT @A § S v
F TTRva< fog & AT § | J9T /e F

~

[17 MAY 1979}
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TR F FT FRTER 7 AR Y g
AT §, R F g HAY ey =<
fag 7 faar ar, S w27 fag & w
a7 |

“The Janata Government is work-
ing under the ghadow of corruption.
I am surrounded by corrupt Minis-
ters. I am working wunder the
shadow of corruption. Let there be
a Commission of Inquiry....”

a8 a1 {7 A ARy ] AT AT FE @
TG T fAg ¥ ART aET ¥
TAYE [E AAT T FETE | IR 11 AT,
#t foegt et | SRR 21 W, &
fazdt fordl, 23w =1 farzdh forel)
Il g AT F1 e ¥ sware AT
F1 97 fear —

“The Janata Government is working
the shadow of corruption. I am sur-
rounded by corrupt Ministers, Your
son is corrupt There must be a
commission of inquiry against your
son.” He quoted Lord Chatham,
Minister of England:—

“If there is any allegation against
a Cabinet Minister, let there be a
commission of inquiry. If the
allegation is correct, then the Min-
ister will have to go out and the
prestige of the Government will go
high. And if the allegation is not
correct, even then the prestige of
the Government will go high."

THE 917 g3 39 afd A, 9y ==
frg & zum a1 o foay

“If there is any allegation against my
relations, a commission of inquiry be
instituted, the sooner the better!

T 99 Tg WA T fermr qv 1 94t 1@
A 9T WRER FATO9 S
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& v ez, e 5 & st
TH-UF UHS SHIT ¢ 9 a7F 941 |
4T 7€ ¢ ey Ngd 9w ¥ e
A IAFT afgw 7 Ta1 afmfad &
¥ war ot BF —

203

Chaudhari Charan Singh is a benami
owner of that land. Chaudhari
Charan Singh’s wife has knowledge
of that land deal.

&% a7 97 fis Chaudhari Charan Singh

has knowledge of that land deal.

FAA A Ay T T A FT AT
F1 qrfearaz & 3w fFar oo asdr
fagtft arfeat & a1 97 &, TAar ey
F @rr 97 §, Ffaee wd F @
99 &, WG TEl & AW AT §, FAT
qEt F A/ AT § AR ATy 9l &
A A7 & ¥ anm ¥ {4 oA &
CEEINEE ST SO A K
gE A o FWT A AIAAT KT HIAT
#fgde & fawra faar 9411 998 9%
Fad ZqAT &1 JTAT Aifaq 4 fv g
uF 93 =1 frasatar &1 faar ar faa

10 S RTY T AT HeATqY &Y o

% ford sy AT AT A BT AT I

# fau fear wr 9 qm@ FHEE T
At ¥ faar fv 9fF afaee
fafreeT ¥ 10 e % | F fA@
faar & A SawT fgava go mdo-
dYo &Yo ®t g fear wr & zwfwg
ST Fo o WA 7 wser=TT fFay
& o zafqg 3awy gerar S
rfgm | wfew agr Ay fam A0 F
FIT TEFET MAT Afqa g 1 wgH
AT F 42 F FAT HE=EMET F ATAT
gz At T2 fag & qamar & | SAar
qiEt F uF gHo o 7 N qTAES
X HTTET & HYO9 o gy ady
EIAT H HTT FHIAT TR gy ;a1
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I have said, if there is not a
charge of corruption against Chaud-
hari Charan Singh, T will retire from
public life but let there be a com-
mission of inquiry against him. I
will come before the Commission of
Inquiry and speak what is the truth
and what is not the truth.

T AW F v w1 W wgY @ Ay
2129 F gtg wrarAl F fa¥r w1
STE AR & | WTA 3H AT g &
FAT PF WS & HIAT T4 30
g1 ag warax #r fowar I arely
AHT @7 g T FL v gi g | K
qBAT ATgAT g & onq i AN FATAA
% ST 5T § | gET AT AT g
HIT 4T Ay F7 21 479 &7 w7 §
Afaat & feeazidt F faars oY A9
Y 77 § 3% forg IR 716 3 74T-
g 431 I AT T FIT AT AL
37t A e AR S wwaata
famaYy q geFarady FW F TR FY
for e ga st @l &3 Fifd AR

are F15 AT FY 7 fEY g
] have no authority of law. We
people will not inguire into the

matter.”

§ quAr =g g & fax wd @2
2 Fe ow seETEd Fl AEy daT
TR &7 garaTC AT ATT @nA A
HIT T8 AUTEF FT ATH A4 a1y HIS
g T AL 45 § P oAl w1
o6 Sy d317 & aife wwa &
AT @R weErET & 7w W@ f@
T1F | g faerrd aF A dae
HEETATE & ATUT § |

ST, 7T 37 qF qa faar
& & argm, waa s gt @1 ey
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feam § SO 989 ¥ mg wE & wEA
TF T 2 AT B IR ATTHRT FATT
&% oA ar § g fafaee #y faedy
frg g 5 oma% faars ®1¢ ¥ F9
gEe fFar smg 0 7O Sl 9w
fag #1 A & fr 7 gz 7Y faars &9
TfEad FT | qg Fg 1 g fafaeex
F1 F37 fF ag w1 fgdrs 39 @
FIA, gHAT FT FIFF I aTAT 1T
%1 O1q T fgﬂ'ﬁ' % a1 AR fa«ars
F1E ¥ qFIAT AT A(9C | F AR
¥ UF-UE  wad &1 qQried wEA |
ZF FATAT AI WX T AR &
TAIOT g | IAFT H FIE F ATAN TGAT
# grawy AT & 1 afe T ¥ fgrma
FATET FIE T 3T TATH19T | AR
faars g fafres A1 faedt wa fafad |
AW FY AT AT FAGT | TH AT AT
g HAGTAT & T4F FT4T § | I8
HCITATL & JIAT TET§ | S7aid
FENGT-AA AT THT FE A ALK
fFar g, Fam@T & | SAF IA1E, AR
frogem, 9a% afgs ¥ 32 98 wifaa
g MT SF I HETER F AT
g Fma oE FFHEEO A W W
A ¥ g qaTell 1 @Y FT JAR &,
FEe mTe A F T wHEION
Y TGN FT qATC g | SaaArfa Ay,
3T wedt & g § faw w7 AgET ¥
At Fear g i 9 ot w1 & A afew
frerr dmat #@i am™ qEEay #1 §Y
& nfg 5 wius a7 ¥ FY oTedr 72 |

3 P.M.

Tro Wi wg@IT : AW, ¥ 7w
foa & oF et a1 999 78T ATGATE |
T FATAT AR AT FAT &I
WY A9 WY SUY 9371 99A g | Afwa
UF FHTT WE IFIFY FARCE &
e WA F AT { F40 A7 W IAH
afTurra o7 9% §, 99 AT § AL ATAAT
fag =7 FaT FRATEY 7
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MR, DEPUTY CHAIRMAN: Mr.
Mahapatro.

SHRI BHUPESH GUPTA: Let us
hear the reply. I want to go. You
sit down. It will save time.

SHRI LAKSHMANA MAHAPA-
TRO (Orissa): Sir, I will speak at
the time of the third reading.

SHRI SATISH AGARWAL: Mr.
Deputy Chairman, Sir, I am thankful
to the hon, Members who have, by
and large, welcomed these three Bills.
1 am also thankful to the hon, Mem-
bers for giving certain concrete sug-
gestions which have to be borne in
mind for future. It is neither possible
nor desirable for me to reply to each
and every point. But I would like
to deal in brief with certain points
which have been raised by the hon.
Members here during the discussion
on the motion for consideation of
these three Bills.

Sir, my esteemed friend Dr.
Adiseshiah raised the question that
the recommendations of the Seventh
Finance Commission should be dis-
cussed on the floor of Parliament so
as to give a better opportunity to the
Memberg to discuss in detail the
criteria laid down for  distribution
of shares amongst the various States.
So far s I am concerned, I have no
quarrel with this proposition and I
would personally welcome such a
move, that a discussion takes place
in Parliament over the recommenda-
tions of the Seventh Finance Com-
mission. I am sure the Government
would benefit a lot by jt. As the
House is already aware, the Seventh
Finance Commission adopteq a pro-
cedure and invited a Jot of people
to appear before it and place their
views. Now, Sir, the hon. doctor
about the Union Excise duties asked
why no separate provision for the
Union Territories is made. So far as
that is concerned, no geparate per-
centage for the Union Territories is
recommended by the Finance Com-
mission because only a part of the
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total nel proceeds is given to the
States; the balance remains with the
Centre, including the Union Territo-
ries. So far as the Additional Excise
duties are concerned, they are al-
lowed a share as required, So far
as the Estate duty is concerned, the
Bill does not provide for any per-
centage of duties because, according
to the Commission, the share of the
Union Territories will be determined
in the same way as for the States.
Sir, a point with regard to the rule-
making power was also raised by
Dr. Adiseshiah, In this particular
connection, I would like to inform
the hon. Member that a similar pro-
vision was there when all the earlier
distribution acts and the rules fram-
ed under the existing law provided
for the payment of amount due for
the year in monthly instalments to
ensure a smooth flow of resources to
the States. The paymen'!s are made
as follows. I may be permitted to
say for the information of the hon.
Member, So far as the Excise
duties are concerned, they are paid
in eleven monthly instalments. The
first ten instalments are on the basis
of the total divided by twelve—in
that ratio for ten months they are
paid—and the last payment is made
of the balance that remains theve
So far as the estate duty is concerned,
it is paid in two instalments, one in
October and another in March. So
far as the income tax is concerned,
it is paid in nine instalments beginn-
ing from the month of July. That is
why a provision has been made in
the rules, and the rules are laid on
the table of the House for further
amendments,

’

Mr Ram Lakhan Prasad Gupta
raised the question: What about the
estate duty, why is it not extended
to the duty levied on agricultural
land? He is not here unfortunately.
8o far as the agicultural land is con-
cerned, it is a State subject and on
their behalf the duty is now levied.
No further reply is needed.

[RAJYA SABHA]
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Mr. Kulkarni raised g question
here. He has raised various funda-
mental questions also, and I would

not take much time in replying to
all of them. He has made certain con-
crete suggestion. I assure you that
whenever Mr. Kulkarni had an oc-
casion to meet me and make me
understand about certain problems,
he will vouch that I have given my
best gitention and tried to solve them.
He raised a question: Why is Maha-
rashtra which is giving so much ex-
cise revenue, not getting much more
revenue? The question is that there
are certain States where industriali-
sation is much more and the excise
revenue is much more. But it comes
to the divisible poo!, and from there
it is distributed to all the State Gov-
ernments. But, Maharashtra, even
then, has not been a sufferer. Only
on that consideration I woulg like to
point out to him certain figures. The
total esimated transfer to Maharash-
tra undér the award of the Sixth
Finance Commission, for 1974-79, was
Rs. 711 ctores approximately while
the total estimated transfer to Maha-
rashtrg under the award of the
Seventh Finance Commission is going
to e Rs. 1 ,714 crores approximately.
It is more than double, practically
more than double, under the Seventh
Finance Commission award. In
other words, Maharashira’s share of
the total transfer uader the Sixth
Finance Commisisorr was 7.40 per
cent; it would now be 8.22 per cent.
Even though the excise percentage
share has gone down, the total has
gone up.

SHRI ARVIND GANESH XUL-
KARNI: What percentage revenue
transfer is of the total collection in

Maharashtra?

SHRI SATISH AGARWAL: It can-
not be related to that.

SHRI ARVIND GANESH KUL-
KARNI: That is the point.

SHRI SATISH AGARWAL: It can-
not be. -
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SHRI SATISH AGARWAL: The
credit goesg to Maharashtra that way.
There is no point in it.

So far as West Bengal is concerned,
Mr. Bhupeh Gupta made a very
strong plea that West Bengal should
get more. The total estimated
transfer to West Bengal under the
Sixth Finance Commission was of the
order of Rs. 822.93 crores only while
the total estimateq transfer under the
Seventh Finance Commission is going
to be Rs. 1,597.11 crores which is
practically double. In addition,
West Bengal was given Rs. 143.12
crores of debt relief under the Sixth
Finance Commission while the
Seventh Finance Commission has re-
commended debt relief of Rs. 191.93
crores.

SHRI BHUPESH GUPTA: Finish.

SHR] SATISH AGARWAL: SHort-
ly.

It is not that this is the only assis-
tance given to the States. Lastly,
Sir, in addition to whatever resources
are transferred in accordance with
the recommendationg of the Finance
Commission, there is Centra} assis-
tance given for financing State Plans.
This is in addition {p that.

A plea was made: why do you keep
that much with the Centre; why do
you not transfer 75 per cent? It
there is nothing with the Central
Government pool how do we offer to
the State Governments, particularly
those States which are deficit or
which gre not so much developed as
Maharashtra, Gujarat or any other.
So, this much figure I would give.
Additional Central assistance for
financing State Plans during 1979--80
of Rs. 2,073 crores will be given
Centra]l assistance for Central and
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Centrally sponsored schemes during
1979-80 of Rs 1,002 crores will be
given. There i3 ad hoc assistance forx
development. Outside the Plan also
for 1979-80, it is Rs. 690 crores So,
that way Sir, .

SHRI ARVIND GANESH KUL-
KARNI: What do you say about cor-
ruption in your department? This
is my point. You say something.

SHRI SATISH AGARWAL: My
hon, friend, Mr. A. G. Kulkarni
wants to know  something about
corruption. In thig particular con-
nection, he has mentioned about the
Inspectors and the methods of cor-
ruption adopted by the Inspectors.
After all, this is nothing new that he
has raised. It is often raised. But
we are aware of this problem. I
do not say that there is no corrup-
tion in the various Government de-
partments. But I can assure you,
Sir, and through you, the whole
House, that we have taken various
steps in the past. Yoy will be aware
of particularly one instance in 1976
during the Emergency. There was
the case of a gang smuggling dia-
monds through Palam to the tune of
Rs. 4 crores. And those officers got
promotion. But when the file came
tc me, I immediately ordered an en-
quiry into it. Then, even after he
had got promotion, I suspended that
particular officer, And the case is
going on in the court.

SHRI ARVIND GANESH KUL-
KARNI: What about the politicians
concerned with the diamond case?
There you are silent.

SHRI SATISH AGARWAL: He is
aware that go far as anybody who is
involved in corruption cases is con-
cerned, whether big or small, gazet-
ted or non-gezetted, we take action
according to law. After all the iaw
is there. Notices have to be issued,
enquiries have to be made and cases
have to be referred to the Vigi-
lance Commission. Mr. Bhupesh
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Gupta asked why the opinion of the
UPSC was obtained. It is manda-
tory in the case of gezetted officers.
Whatever the CBI may gsay, whalever
the CVC may suy, befor inflicting any
major penalty, the case will have to
be referred to the UPSC; one may
like it or not. Of course, the Gov-
ernment may override that opinion
and say why we want to differ with
the UPSC. But there is a provision
in the Constilutivn, and under the
rvles we have to do all ‘hat.  And
for this particular purpose, I set up
a study group in my Ministry to
identity the areas of corruption in
the Customs Department. That
report has not been published because
I do not believe in publicity, I be-
fieve in action. I am examining the
report to try to identify the areas
«nd take action against those people
who are resorting to these malprac-
tices.

. With these words, I once again put
on record my deep appreciation of
the useful criticism and constructive
suggestions that have been made by
the hon. Members while participating
in the debate on the motion for con-
sideration. = Thank you very much.

MR. DEPUTY CHAIRMAN: Now,
we will take up the Bills one by one.

The question is:

“That the Bill to provide for the
payment out of the Consolidated
Fund of India of sums equivalent to
a part of the net proceeds of cer-
tain Union duties of excise to the
States to which the law imposing
the duty extends and for the dis-
tribution of those sums among those
States in accordance with the
principles recommmended by the
Finance Commission in its report
dated the 28th day of October, 1978,
as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted

[RAJYA SABHA]
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MR. DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
consideration of the Bill.

Clauses 2 to 6 were added to the Bill.

Clause 1, the f&nacting Formula and
the Title were added to the Bill.

SHRI SATISH AGARWAL: Sir, I
move:

“That the Bill be returned.”

The question was put and the motion
was adopted,

MR. DEPUTY CHAIRMAN: Now,
the question is:

“That the 3il further to amend
the Additional Duties of Excise
(Goods of Special Importance) Act,
1957, as passed by the Lok Sabhae,
be taken into consideration.”

The motion was adopted,

MR DEPUTY CHAIRMAN: We
shall now take up the Clause-by-
Clause considerstion of the Bill.

Clauses 2 and 3 were added to the Bill,

Clause 1, the Ewnacting Formula and
the Title were added to the Bill.

SHRI SATISH AGARWAL: Sir, I
move:

“That the Bill be returned.”

The question was put and the motion
was adopted.

MR. DEPUTY CHAIRMAN: The
question is:—

“That the Bill further to amend
the Estate Duty (Distribution) Act,
1962 as passed by ithe Lok Sabha,
be taken into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: We
shall now take up the Clause-by-
Clause consideration of the Bill.
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clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formule and
the Title were gdded to the Bill.

SHRI SATISH AGARWAL: Sir, I
move:;

“That the Bill be passed.”

The question was put and the motion
was adopted,

SHRI BHUPESH GUPTA: Sir, 1
would request you now to take up
the Discussion under Rule 176 regard-
tng Aligarh incidents.

DR. RAM KRIPAL SINHA: If the
House agrees, I have no objection.

MR. DEPUTY CHAIRMAN: Al
right.  We shall take up the Discus-
sion under Rule 176 now.

DISCUSSION UNDER RULE 176
Recent Incidents in Aligarh resulting
in the Closure of the Aligarh Muslim

University

SHRI BHUPESH GUPTA (West
Bengal): Sir, I am very thankful to
the House and to my dear friend, the
Minister for Parliamentary Affairs,
for having no objection in this mat-
ter. 1 will be very brief because
I have to go. I would like to be here
in the debate but unfortunately ihere
is another meeting and I cannot es-
cape it.

Sir, we have discussed thiz matler
in this House. Again we are discus-
sing it in the light of what happened
on the night of May 10/11, Within
eight months of October communal
holocaust in Aligarh, another riot
tock place, communal incidents took
place, in the great city of learning,
the centre of culture, India’s compo-
site culture and especially the centre
of islamic learning. It is a matter
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of shame that even before the old
wounds of one communal disturbance
bad been healed, another wag started
there as if Aligarh wculd have no
respite in the orgies of conrmunal
violence and terror, violence organis-
ed, violence preplanned, v.olence en-
gineered from above and practised by
irained people at the grass-root level,
the communal forces. We hang our
neaa in shameé that after ¢le:tytwo
years of independence we have to
pear the sight of Aligarh, Ja.nshed-
pur, then back again to Aligari.
During the last year along 200 com-
munal incidents took place, according
to the Home Ministry, and of
them seven have been major riotg in
Sambhal and  Aligarh—Jamshedpur
was not included there. But the
number is much more today. I do
not go into that thing now. Here
lives in India the biggest Muslim
population next to that of Indone-
sia. Indonesia has 10 crores of them;
India has 8 crores of them. How
many countries in the wgorld have
8-crore population? Not only that.
In the world—I have found out—
750 million Muslims live today out
of whom 80 million live in our
country, more than 12 per cent.
Therefore, it is not just a minority
we are dealing with. It is a big seg-
ment of the world’s human popula-
tion of a particular faith that hap-
pily lives in our own country, and it is
their country; it is the country of
the Mindus, the Muslims, the Sikhs,
the Buddhists, all together. We are
a composite culture; we are a com-
posite civilisation; we are a multi-
religious combined population. That
is why in our ideas we have always
unity in diversity. We cannot
think of Indian culture for a single
moment without taking inte ac-
count its lcomposite character and
the contribution that has come from
the various people belonging to
various religions and various faiths,
and so on., We gare worried today
when we find Muslims are attacked.
We are worried today when we
find in the name of Freedom of Reli-
gion Bill, Christiang are sought to be



